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contractors is necessary as per the 
provisions of the said Act and which are the 
centres of the Food Corporation of Ihdia 
where this Act is enforced?] 

 
tCTHE  MINISTER  OF  STATE  IN THE 

MINISTRY OF AGKICUb'i'URJS (SHRI  R.      
V.     SWAMINATHAN): (a) Yes, Sir. 

(b) The Food Corporation of India have 
issued instructions to their Zonal Managers 
and Regional Managers for strict compliance 
with the provisions of the Act. Registration of 
the F.C.I, and obtaining licence by the 
Corporation's contractorg are necessary as per 
the provisions of the Act. The enforcing 
authority for the Act in relation to the labour 
engaged by the contractors of the Food Corpo-
ration of India is the authority appointed by 
the State Governments.] 

 

 
 Contract system in F.U.I. 

336. SHRI   RAMANAND   YADAV: 
SHRIMATI  AMARJIT   KAUR: Will  

the  Minister     of  AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that the Central 
Advisory Committee on Food had 
recommended to the Labour Ministry to 
abolish contract system it* the Food 
Corporation of India; and 

(b) whether in view of the recom-
mendation of Advisory Committee 
Government propose to direct the Food 
Corporation to abolish contract system?] 

 
†[THE MINISTER OF STATE IN THE 

MINISTRY OF AGKiCUULUKJS (SHRT 
R. V. SWAMINATHAN): (a) Yes, Sir. 

(b)  Does not arise.] 

†[ ] English translation. 


